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IN THE CENTRAL ADMINISTRATIVE TRI,AUNAL 

AHMEDABAD BENCH 
L--j 

n:' 1 tTJ 

O,A.NQ. 335 of 1992 
T.A. No. 

DATE OF DECISION9-12-192 

9hrj 3.3. Sarwa1a 	 Petitioner 

Shri J.J. Yjnik 	 Advocate for the Petitioner(s) 

Versus 

U ion of In9ia an6 0ther3 	Respondent 

Shri Ahil Kureshi 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 9.V.19ishnn 	 Vice Chairman 

The Hon'ble Mr. 1.9. Shact 	 Nember J) 

1. Whether Reporters of local papers may be allowed to see the Judgement ? 

 To be referred to the Reporter or not ? -( 

 Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? ' 



2 

B.B. Sakarwala, 
Upper Division Clerk, 
B-10, Mahavir Flats, 
Near Sujata Flats, 
Säibaug Ahrnedabad. 

Advocate 	Shri J.J. Yajnik 

Applicant. 

Versus 

Union of India 
(to be served through the 
Secretary, Ministry of Finance, 
Government of India), 
New Delhi. 

Shri R. Tiwari, 
and/or his sucessor in office 
Joint Chief Controller of Imports and 
Exports, Government of India, 
New C.G.O Building, Bombay 20. 	Respondents 

Advocate 	Shri Akil Kureshi 

ORAL JUDGEMENT 

In 

O.A. No. 335 of 1992 

Date : 9-12-1992 

Per Hon'ble 	Shri N.V. Krishnan 	Vice Chairman. 

The applicant is working as an Upper Division 

Clerk under the second respondent, Joint Chief Contrllor 

of 	Imports 	and Exports, Bombay Government of India. 

Is 
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He has ep ro ched this 'Friburel vi, th what ppors to 

be 	unique grievence, viz, utdiko other employees, 

he is not peid his sl:r regulr1y on th.2 fi,rsL 

of t I  o month. Ne 	s ..l]eged th t the selary for 

November 1991, D:cernber 1991 'nd J nuiry 1992, ws 

;id to him on 25-2-1992. Similierly silry for 

Februry, rv1rch nd April 1992, were peid on 4-5-1992 

:nd sj on. .r.emer idm o. 1isc/C sh/199293/Admn/726 

deted 1-9-1992 h.s been issued by the second respondent 

to him steting tht the slery for May, June, and July 

1992 heve b cn sent to thim. This Hemo is shown to 

us for rerusel nd h's elso h on soon by the lerned 

Counsel for the respondents. It is :lso st:ted th.t 

ey for Octobr ?nd NovombLr has not yet ben disbursed. 

In these cix'cumst nco, he hs preyed for the 

issue of •: dir:ctiori o the respondents to py the seiry 

long w.itF oth"r employees/st ff rnemb ;rs every month. 

Vhen the :pplic:tion ceme before us on 26-9-92 
LZ_ 	- 

3hri Akil Kur shi entered epor, ncc for Lhe res, ondontsf 

We thought we could dis.ose of this u. • eftor he ring 

the 1 e med Counsel for the respondents. However,as no 

stsemont was given by the J.emned Counsel who st?ted 

tht despite his best efforts, he could net oct the 

facts from the second respondent, we .dmittcd the 

o plic.tiori on 11-11-1992 end listed the mtt r for 

fin 1 hering tdy. No reply hes been filed by the 
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rosnondeflts. lbs 	;rnc'd counsel for 
th i SfOndefltS 

submitteS th t be bs no further instructi 	
in the 

matter. In these circumSteflCe es the everments hsve 

not is: en denied •nd os the 	cOflt has today roduced 

delyed Hyment of selry for by, June nd 
proof of  

July, we ore setis±icd tht the so lic nt h
esgenUine 

qris: fl v cc nd it is to be remedied. 

th55 for 	dir:. ci th 	eond re s Ofl(CO.t to 

nsurc th t t: s; 

	

	
e l ry not esid for months up to th 

ed of November 19 2 nd which h- ire 
edy become over 

due sh 11 ho paid to the oplic nt within 	month from 

the d:to of receipt of this odcr. Ho is furth 

directed to ensure th t the salery for cech month 

her:fter is peid to him on time i,e, on the last 

werking dey of the sme month or on the first working 

div of tb 	su -s 	cceeding month, s the Cso mey be ,ss 

is the prr cticc in the office o-f the second resi ondents * 

No lso rn:ko it cle r tbt in cesO the solery for 

the month of  December is not neid on or before the th 

h enuery 1993, wItch its if is S concesSiOfl the 	:plicnt 

shell be aid interest t bte r to of 12 	r num till 

the deto of ?ctuJ poyment. This 
dirCtiOfl iccerding 

;yment of interest sheti ep ly to ciclsyed pyments of 

his s ior for tL months f jnuery 193 end thereafter. 

5, 	A: lic tien is disposed of with the bove directions. 

No order os to costs, 	 p 

/-Llkcl 

(R.c, Bhstt) 

bomber (J) 

*AS 

qi t 

V.KrjsIin. n ) 

Vj05 

-40 
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B.B. Sakarwala, 
Upper Division Clerk, 
B-lO, Mahavir Flats, 
Near Sujata Flats, 
Skibaug Ahrnedabad. 

Advocate 	Shri J.J. Yajnik 

Applicant. 

Versus 

1.. 	Union of India 
(to be served through the 
Secretary, Ministry of Finance, 
Government of India), 
New Delhi. 

2, 	Shri R. Tiwari, 
and/or his sucessor in office 
Joint Chief Controller if Imports and 
Exports, Government of India, 
New C.G.3 Building, Bombay 20. 	Respondents 

Advocate 	Shri Akil Iureshi 

3RAL. JUDGEMENT 

In 

O.A. No. 335 of 1992 

Date : 9-12-1992 

Per Hon'ble 	Shri N.V. Krishnan 
	Vice Chairman. 

The applicant is working as an Upper Division 

Clerk under the second respondent, Joint Chief Controllor 

of 	Imports 	and Exports, Bombay Government of India. 



3 

-j 	.is ;pjrochd this Tribu1 1th tit ippesrs to 

be & unique grievanca, viz, uni.ik otr employees, 

he is riot p4d his s1r rcu1r1y on the first 

of t`:e month. Hc 	s 	tht tL 	1ary for 

Novombcr 19919 	cerbor 191 rnd Jnury 19920  was 

id to him on 26-2-1992. Sin'i1irly slry for 

Februry, Parch nd April !92, were ptd on 4-5-1992 

nd so on, 	morndum No. Misc/Csh/1992e93/Admfl/726 

ted 1-9-1992 hs been issued by th secend respondent 

to him sc:.tirç tht t! 	1ri for My, June, a nd July 

1992 have b cr st?nt to chim, This Memo is shown to 

us fox. trus;1 ;rid 	s lso b 	sr. by the larned 

Counsel for t': rsponc1nts. It is 1so stated that 

cai for Cctbr <nc !"ovomb'r his not yet bn disbursed. 

In these circumsnce, h4 hs, prayed for the 

issu ef 	direction to the rsondnts to py tho salazy 

lone w5. t othz:r rrloes/t iJf mmb3rs every month. 

When te pp1iction came, b€fore us on 26-8-92 

Shri itkil Kurshi nterci 	prnc€.' for the respondents. 

t!e thouqht w cu1d disose of this Ci.1 • 	after hearing 

the iød Counsøl for the r€spondents. However as no 

s'Lrttnt ws qiven by the '•rred Counsel. wh stated 

that depite his bt efforts, !,e could not get the 

facts from thesnr 	srondent, we dmittd th 

on ii-11-19)2 	listed th mttr for 

fini herinO tdy. No reply bs been filed by the 
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respondents. The :arnd counsol for th respondents 

submit*d. th-t he has no further instruction in the 

matter. In these circumstance as the averments have 

not b;n deiid arid as the alicant has today produced 

proof of delayed pymerit of salary for Mry, Jime and 

July, we wre satisfied that the ap1icant has genuine 

grievance and it is to be remedied. 

ti& therefore direct the second respondent to 

ensure th.tt th s:1.3ry not paid for months up to the 

end of November 192 nd vhich has lready become over 

due shl1 ba paid to the ipplicant within a month from 

the date of receipt of this ordar, he is furthei 

directed to ensure that the salary for each month 

hereafter is said to him on time i,e, on the last 

working dy of the smo month or on the first working 

day of th 	succeec4lnq month, ::s the case may be ,as 

is the practice in the office of the second respondents. 

We also make it cie&r tht in case the salary for 

the month of December is not paid on or before the 7th 

January 1993, wich itself is a concession the applicant 

shdll be paid interet at the rate of 12% u r anum till 

the d.te of actual payment. This direction reqarding 

raym?nt of tnt'rst sh&. 	ply to delayed payments of 

his salary for the months f J.nury 1993 and thereafter, 

Ap lication A dispeed of with the above directions. 

No order as to costs. 

(R.C. Bhatt) 
	

(N .V .Krishnan) 

Member (J) 
	

Vice Chairman 

*AS 


